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अ�धसूचना 

 

लद्दाख, 23 जून, 2023 

 S.O. 42― �च�कत्सीय गभर्पात (संशोधन) अ�ध�नयम, 2021 क� धारा 3 क� उप-धारा (2 सी) द्वारा 

प्रद� शिक्तय� का प्रयोग करते हुए, संघ राज्य प्रशासन लद्दाख इस अ�ध�नयम के उद्देश्य के �लए �नम्न�ल�खत 

के अनुसार मे�डकल बोडर् का गठन करता है।  

 

क) संघ राज्य लद्दाख के स्वास्थ्य �वभाग क� व�रष्ठतम स्त्री रोग �वशेष�। 

ख) संघ राज्य लद्दाख के स्वास्थ्य �वभाग के व�रष्ठतम बाल रोग �वशेष�। 

ग) संघ राज्य लद्दाख के स्वास्थ्य �वभाग के व�रष्ठतम रे�डयोलॉिजस्ट/सोनोलॉिजस्ट। 

घ) संघ राज्य लद्दाख के स्वास्थ्य �वभाग के व�रष्ठतम सजर्न/पैथोलॉिजस्ट। 

  

मे�डकल बोडर् क� शिक्तयां और कायर् �च�कत्सीय गभर्पात (संशोधन) अ�ध�नयम, 2021 के �नयम 3ए के अनुसार 

ह�गे। 

 

अ�धसूचना तुरंत लागू होगी और अगले आदेश तक वैध रहेगी।  

 

 माननीय उपराज्यपल, लद्दाख  के आदेश स ेजार�  

 

 

(डॉ पवन कोतवाल, आईएएस), 

सलाहकार एव ंस�चव, स्वस्थ्य एवं �च�कत्सा �श�ा �वभाग  
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File No. M/737/2023-OFFICE OF SLO (NLM)/ 

Dated: 23.06.2023 
 

Notification 
 

Ladakh, the 23rd of June, 2023 
 
 S.O. 42. - In exercise of the powers conferred by sub-section (2C) of section 3 of the Medical 
Termination of Pregnancy (Amendment) Act, 2021, the Administration of Union territory of Ladakh 
hereby constitutes the Medical Board for the purpose of this Act, with the following composition: 
 

a. Senior Most Gynecologist of Health Department, Union Territory of Ladakh. 
b. Senior Most Pediatrician of Health Department, Union Territory of Ladakh. 
c. Senior Most Radiologist/ Sonologist of Health Department, Union Territory of Ladakh. 
d. Senior Most Surgeon/ Pathologist of Health Department, Union Territory of Ladakh. 

  
 The powers and functions of the Medical Board shall be as per rule 3A of the Medical Termination 
of Pregnancy (Amendment) Rules, 2021. 
 
 The notification shall come into force immediately and shall remain valid till further orders.  
 
 By order of the Hon’ble Lieutenant Governor. 

 
 

(Dr. Pawan Kotwal, IAS), 
Advisor & Secretary, H&ME. 

 
 

 
  
 
“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 
consequences and also for any other misrepresentation etc.” 
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